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I, the CbairmaD of the Committee on Private Members' Bills and Resolutions, 
ba¥iDa been authorised by the Committee to present the Report oa their behalf, 
pracnt this Fourth Report. 

2. 'Ibe Committee met on 8 May, 1990 for -
I. Eumination of the following Constitution (Amendment) Bills under 

Rule 294(1)(a) of the Rules of Procedure :-
(1) The Constitution (Amendment) Bill, 1990 (Sub.rlihllion of MW 

tutick for tutick 263) by Sbri Prakash Koko Brabmbhatt. 
(2) The Constitution (Amendment) Bill, 1990 (Iruertion of new Ptut 

XVIA) by Shri c.P. Mudalagiriyappa. 
II. Oassification and allocation of time for disc:uuion of Bills (yid~ 

Appendix) under clauses (b) and (c) of Rule 294(1) of the Rules of 
Procedure. 

EumiIuIlion of ConstilJltion (AmeruImenI) Bills 
3. The Committee considered the Bills and arrived at the foUowing findings as 

a result of their examination of the BiDs :-
Findings of 1M Commitl« 

(1) The Constitution (Amendment) Bill. 1990 (Substitution of new 
tutick for tutick 263) by Sbri Prakash Koko Brahmbhatt. 

The Bill seeks to amend the Constitution with a view to providing for the 
esaablisbment of an inter-State Council to resolve disputes between States, etc. 

After considerina all aspects of the Bill, the Committee recommend tbat the 
member may be permitted to move for leave to introduce the Bill . 

(2) The Constitution (Amendment) Bill. 1990 (lns~rtion of nt'w Pan 
XVIA) by Shri c.P. Mudalagiriyappa. 

\ 
The Bill seeks to insert a new Pan XVlA in the Constitution with a view to 

reserving leats for WOlDen in the HoUle of the People and Legislative 
Aaemblies of the States. 

After considering aU aapccts of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

CItIssi/iallion fIIfII G1Ioauiorr of IiIM 10 Bills 
4. Tbe Committee then considered c:lauification and allocation of time to five 

BiIII apecified ill AppeDdix. 
S. Alter C'WJIIIicIeriaI aU upec:ts of the Bills, the Committee recommend thai 

tile CoaItiIutioa (Amcadmeot) Bill, 1990 (A~ of tuti&k 171) by Sbri 
Y.S. Raja Setbar Reddy, be placed ill catcpy • A' and aU the remaiaina four 
.. be placed .. ~.I"'y 'B'. The Committee recoaunead allocation 01 time 
... adl 01 die Bill .. sIIowa ill column 5 01 the Appencta. 
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6. The Committee rec:ommend that -
(i) SamIsbri Prakub Koko Bralmtbbalt and C.P. Mudalagiriyappa be 

pennitted to move for iePc to iDtroduce their Coostitutioo (Amend-
!MIlt) Bilk; and 

(ii) tile d-fication and aUoc:ation of time to BiOI by the Committee, as 
shown ill the Appendix, be apeed to by the House. 

NEW DELHI; 
8 May, 1990 
18 Vailakha, 1912 (Saka) 

SIIIVaAJ V • PAm.., 
CIuUmuut, 

C()IPIIffiII« (HI P,;vtlk Members' 
Bills tIIUl Ruoluliom. 




